
HIGH COURT OF JUDICATURE AT ALLAHABAD 
LUCKNOW

PUBLIC INTEREST LITIGATION (PIL) No. - 1302 of 2025

Court No. - 1 

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

Heard learned counsel for the petitioner, learned Standing Counsel for the 

State and Shri Anand Kumar Tripathi, learned counsel for the respondent 

no. 5.

After arguing the matter at some length, learned counsel for the petitioner 

submits that if there is cause, the petitioner shall pursue the matter before 

appropriate forum as per law.

Thereafter, the petition is dismissed as withdrawn with the aforesaid 

liberty but only so far as law may permit. 

January 6, 2026
J. K. Dinkar

Versus

Counsel for Petitioner(s) : Ram Kumar Verma
Counsel for Respondent(s) : C.S.C., Anand Kumar Tripathi, Dilip 

Kumar Pandey

(Abdhesh Kumar Chaudhary,J.)    (Rajan Roy,J.)

Abhay Pratap Singh
.....Petitioner(s)

State Of U.P. Thru. Prin. Secy. Home Lko. And 8 
Others .....Respondent(s)
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